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New. Item "GujraI's Call to .ve 
Bombay from BeIDC T1I1'I111d late. 

Cemetery" 

-81" SHlUMATI !8HARGAVI 
THANKAPPAN: Will the Minister of 
WORKS AND ~  be pleued 
to state: 

(a) whether the attention of the 
Central Government has been drawn 
to the news item appeared in Blitz 
dated the 24th March, 1973 under the 
caption "Gujral's call to save Bom-
Tlay from being turned into a ceme-
tery"; 

(b) if so, Government's reaction on 
It; and 

(c) whether State Government has 
asked from the Central Government 
any help for this? 

THE MINISTER. 01' WoBxs' AND 
HOUSING (SHRI mOLA PASW'AN 

(b) The Central Government is of 
the view that there should be planned 
development of the city and has urg-
ed upon the State Government to set 
up a statutory Metropolitan DeveloP-
ment Authority. 

(c) The subject of urban develop-
ment being in the State sector, it 11 
for the State Government to make 
suitable provision in the State Plans 
for development Of Greater Bombay. 
The State Government has, however, 
urgedl that in the Fifth Plan there 
should be a separate sector of urban 
development and financial assistance 
outside the State Plan should be pro-
vided for metropolitan and other big 
cities. The State Government has 
also desired that the Government at 
India should share 50 per cent of the 
cost for Bombay Water Supply Pro-
ject. These matters are to be consl-
d8l"ed in the context of overall re-
sources. 

ProlP'e5S by D.D.A. In ShaDbr Gar-
dea CoIoDiler eaR 

-S15. SHRIMA'11 SA VITRI SHY.AliI: 
Will the Minister of WORKS AND 
HOUSING be pleased to refer to the 
reply given to Unstarred Question NO. 
2886 dated the 4th December, 1972 
and state the progress made by D.D.A. 
in contesting the case for vacating the 
stay iOr.der against the ;DJ).A, and 
Shankar Garden Coloniser? 

THE MINISTER OF WORKS AND 
HOUsiNG (SHRI BHOLA PASWAN 
SHASTRI) : The caSe came up for 
hearing in the Court of the Senior 
8ub-Judge 1st Class on 22nd March, 
1973. . AI prayer was made by the 
Counsel appearing on behalf of the 
Delhi Development Authority for 
vaeaUon of the stay order. The 
Court. however decided to hear argu-
ments on the application for vacation 
ot the stay order and hal !xed the 
date for arguments for the 23rd Aprll. 




